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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH AT : HYDERABAD

0.A, No.571/90 Date of Order:27.7.1990

BETUEEEN

B.B. Reddy,

Dy.Regicnal Iron & Stesl Controller,

% The Regional Iron & Steal. .

Controller, Hyderabad. . Applicant

Versus

1. The Union of India,
Reprasented by Secretary,
Ministry of Steel & Mines,
Govt, of India,New Delhi,

2., The Developmnnt Cumm1531onor
for Iron & Steel, :
234/4, A3 Bose Road

Calcutta,

3. Regional Development Commissicner

for Iron & Steel,

Surya Towers, 104, ' L
3P Rogd, Secunderabad-3,

4, The Research and Development Centre
for Iron & Steel,
P.0. Hinoo, Doranda,

Ranchi, «» .Respondents
APPEARANCE

For the applicant . ¢+ Shri 3.V, Lakshmana Rac, Advocate

For the respondsnts ¢  Shri Naram BhaskarhﬁRau, Addl, "+ ¢ -

Standlng “Counsel for respandaents,

CORAM
THE HON'BLE MR, B.N, JAYASIMHA, VICE CHAIRMAN
THE HON'BLE MR, D. SURYA RAD, MEMBER (JUDICI AL)

(Judgement of the bench delivered by Shri B.N. Jay351mha)
Hon'ble Vice Chairman
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1. The applicant is a senior research
engineer in the Research and Develaopment Centre for -
Iron and Steel of India Ltd,, Ranchi., He was
working as Dy. Regional Iron & Stesel Controller,
pffice of the Reqional Iron & Steal Controller, Hyde-
rabad, on deputation from 1986, His deputation uas
after due selection by the Union Public Service
Commission, Initially the deputation was for 2
period of thres years and was dus to expirs on
31,7.1989, 0On his request it was extended by one
more yeaf. He submitted another representation on
6.9.89 for his permanent absorption in the post of
Dy. Regional Iron & St391‘Controller, at Hyderabad.
The rules do not prohibit hisApermanent absorptian:
Panding receipt of orders for permanent absorption

he admitted his children in schools in Hyderabad for .
the academic year 1980-91, By a letter dt.21.6,'90
he was informed that his request for permansnt absor-
ption or extensian of deputation has been rejected:
This was followed by another letter dt.9.7.90 stating
that he will be relieved on 31.7.1990 (Afternoon) on
terminatiﬁn of his deputation, The applicant refers
to circular No. A 35011/1/83-Gen. dt.5.0.'83 and
contends that he should be allowed to continue at
Hyderabad till the completion of the academic year,
and by rejecting his appeal for extension beyond_31f7t90
the academic year of his schon%waging children would
be disturbed. On the grounds he is eligible for
peré;ﬁent absorption and that the education of his
children will be disrupted, he seeks a direction to
the respdndents to permanently absorb him as Deputy
Regional Commissioner for Iron & Steel, Office of the

Regional Commissionsr for Iron & Stesl, Secunderabad.



2) The réspandants in their countar state that
the applicant was well awvare that his deputation will
come to an end on 31,7.1990 and that he should have
made arrangements for the prosecution of studies of
his children thereafter. He was aware of the pgriod
of deputation and rejection of his reguest for absor-
ption is not a sudden development. He should have
made arrangements to go back to his parent depart@ent.
Extention of deputation is given only in public inte-
rest and it is for the competent authority to decide
to absorb or not to absorb thz applicant on permanent
basis, The applicant has no legal right for permansnt
absorption or for continuance on deputation beyond

31.7.1990,

3) We have heard Shri 3.V. Lakshmana Rap, learned
counsel PdF the applicant and Shri Naram Bhaskar Rao,
Additional Standing Counsel for the respondents, In
the notification %z;ﬁgﬁ?'ﬁéiiting to the extansion of
his deputation period, it is mad%_slear that the extan-
sinh will be given for a period of bnb year from 31,7.89
or until further orders uwhichever is earlier, Merely,
on .the ground that the applicant has made a representation
for permanent absorption, he could not have assumed that
- he will be absorbed or retained at Hyderabad. No vested
right accrues to the applicant to claim either permanent
absorption or further extension for ocne year. Cireular

instructions dt,5,2.83 referred to by him does not apply

to the present case as the applicant was well aware that

2y (Contdy.ee.)
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his deputations ends on 31.7.89, In the circum-

stances, we find no merit in the application and

‘aecordingly it is dismissed, No order as to costs.

o oyt B Sy T
(B.N. JAYASIMHA) (D. SURYA RAD)
VICE CHA IRMAN : MEMBER (JUDICIAL)

) ¢
Dictated in_the open court \Mwm@i
Dt.27.7.1990 AN

S pEpUTY REGISTRAR (3).

My
rﬁ% Secretary, Ministry of Steel and Minss,Government of

India, New Delhiy

, Tha Development Commis3ioner for Iron and Steel,234/4,

~A.J.Bosa Road,Calcutta-700020,. '

. One copy to Mrid.v.Lakshmana Rao,ﬂdvncategFl%ttNu:301,

Regional Devslopment Commissionar for Iren and Steel, .
G Block,5th floor, Surya Towsrsa,104,5.7.Road,Secunderabad=3,
The Ressarch and Daveslopment: 8entre for Iron amd Stesl,

P.0,Hinoo, Doranda, Ranchi-834002,

Hydarabad=500380,

Bala ji Towars, N i ac—2
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ey _Bakaram,




. - e

L : CHECKED BY ~ - APPROVED BY -
‘ ' - L TYPED BY COMPARED BY
| k 1Y | .

IN THE CENTRAL ALMINISTRATIVE TRIEBUNAL
' HYLDLRABAD BENCH AT HYLhRABAD

THE HON'sSLE Mi.B,N.JAYASIMHA 3 V.C.

, AND ,
THE HON'BLE MR. D.SURYA RAO:MEMBER(J)
AND |

THE HONTBLE U o NARASTVHA\MURTY : M{J )

THE HIN'BLE

TE: L7 9O°

OR}{ER/J ULGMENT §

L

. )
. ' L.P;.{;bjigggdxliﬂyl%ﬁst":; : TH

o T.5.M0 < e,

Oo.."aoNOI. @&S—-ﬁ_’) \ \C’?a

-

Admitied and Interim directions issued

Alloweli,

Dismissed for Iefault,

-

Dismisse\d as withdrawn.
Dismissed,

Didposed of with direction.

M.4.0rsed/Re jected.

No order as to ©osts.
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